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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TBIBUNAL
PRINCIPAL BENCH, NEW DELHI
COURT NO.II

- E/S 137 & 162/2010, E /Appeal Nos.147 & 166/2010
(Arising out of order in appeal No.Ind.I/248/2009 dated

30.10.2009 & No.Ind.I/256/2009 dated 24.9.2009 both passed by
the Commissioner of Central Excise(Appeals), Indore)

1. M/s Arpijay Fabricators Applicants
2. M/s Eicher Motors Ltd

Vs
CCE, Indore Respondent
Appeared for Appellant : Shri R.K. Hasija, Advocate
Appeared for Respondent : Shri Nitin Anand, DR

Coram: Hon’ble Dr. C. Satapathy, Technical Member
Hon’ble Mr. D.N. Panda, Judicial Member

| Date of Hearing: 23.4.2010

- S7aY orderNo. 30/- 3 0?»//“””%%10-
+ Ernrs Qs MBS 24 ) oty

Heard both sides.

|- 2. Both sides agree that the issue involved in these cases is
identical to the issue which stands decided in the case of M/s Audi
Automobiles Vs CCE Indore reported in 2009-TIOL-1289-CESTAT-

: WP

DEL. Both sides also agree that in view of the ratio of the decision
Aty demand- A

/\f“(‘":asﬁ is required to be confirmed and penalties are required to

be set aside.

3. Waiving the requirement of pre-depoist, we take up the

appeals for decision.




he cited order of the Tribunal in the

; <~ 4. Following the ratio of t
S case of M/s Audi Automobiles Vs CCE Indore (supra), we confirm
the demapd of duty against them and set aside the penalties.

5. The appeals are partly allowed.

(Order dictated and pronounced in the open Court).

(Dr. C. Satapathy)
Technical Member

|
f (D.N. Panda)
i Judicial Member
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